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the Secretary-Qeneral of Rajya
Sabha: —

‘1 am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held today, the 9th July,
1982 adopted the following motion
in regarg to the presentation of the
Report of the Joint Committee of
the Houses of the Indian Veternity
Council Bill, 1981: —

“That the time appointeq for
the presentation of the Report of
the Joint Comittee of the
Houses gn the Indiap Veterinary
Counci] Bill, 1981, be extended
upto the first day of the last
week of ' the Hundred and
Twenty-fifth Session of the Rajya

Sabha.”
12.09 hrs.
RAILWAY CONVENTION
COMMITTEE

Fifth Report

SHRI D. L., BAITHA (Araria): I
beg to present the Fifth Report
(Hindi and English versions) of the
Railway Convention Committee on
‘Review of the Working and Finan-
cial Results of the Railways during
Fifth Plap Period  (1974-78y and
during ‘1978-80" anq Targets and
Achievements with regard to Freight
and Passenger Traffic during the Fifth

Plan Period (1974-78) and during
1978-80.

12.10 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RECENT AIR CRrASH OF AT INDIA
BOEING AT BOMBAY's INTERNATIONAL
ATRI'ORT
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A.P.
SHARMA): Sir, jt is with profound
sorrow that I have to inform the
House about the tragic accident which
occurred to  the Boeing 707
aircraft of Air India on 22nd June,
1982 resulting in the death of 18 per-
sons including two cabin crew mem-
bers, and injury requiring hospitalisa-
tion to 25 persons. The ill-fated Boeing
707 aircraft VT-DJJ was operating
the Scheduled Flight AI-403 from
Singapore to Bombay wvia KXuala
Lumpur and Madras with 99 passen-
gers gnd 12 crew members. Out of
99 passengers 38 hag boarded at
Singapore, 6 at Kuala Lumpur and
55 at Madras. %

2. The aircraft was making on ILS
approach for landing on Runway 27 at
Bombay airport and was found to
have crashed north-west of Runway
09 threshold. Some of the aircraft
components were found widely scat-
tered. The aircraft was totally des-
troyed. The gpproximate iime of
the accident was 04.34 hrs. IST on
22nd June, 1982.

3. Boeing 707 aircraft (Gauri Shan-
kar) was manufactured in 1960 and
was issued Certificate of Registration
showing Air India as its owner, on
21st February, 1960, At the time of
the accident the aircraft held current
Certificate of Airworthiness.

4. The aircraft had flown for £8,077.
48 hrs. gpproximately since acquisi-
tion. Its last major check wag car-
riedq out on 3rq April, 1982 when it
had completed 65,601 hrs. It had flown
for nearly 476 hrs. after its last ma-
jor inspection, prior to the_ accident.
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5. The aircraft was flown by Capt.
Goodwin who has 6818 hrs. of flying
experience to his credit, out of which
he had flown nearly 1917 hrs. as Pilot-
in Command on Boeing 707 aircraft.
wag assistegq by Co-pilot S. Nath who
had a total flying experience of 7979
hrs. out of which he hag flown as a
Co-pilot on Boeing 707 aircraft for
.nearly 829 hrs. They were medical-
ly examined for their fitness on 20th
February 1982 and 9th January 1982
respectively.

6. The injured persons were rushed
'to the hospitals, given first aid and cis-
chargeq except 25 persons who were
admitteg for treatment. Air India
provided immediate monetary relief of
Rs. 2,006/- to each of those who were
in need of assistance. The relatives
of the deceased and injured were giv-
en {ree travel facilities and accommo-
dation at Bombay. ®

7. The Central Government has
constitutegq g Court of Inquiry headed
by Shri Justice P. B. Sawant, Judge,
the High Court, Bombay ynder Rule
75 of the Aircraft Rules, 1937. The
Court of Inquiry is assisted by four
Assessors. It is ‘expected that the
Court of Inquiry will complete its in-
quiry and malte its report to the Cen-
tral Government by 30th September,
1982.

12.15 hrs.

I{MR. DEPUTY SPEAKER in the Chair]
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MR. DEPUTY-SPEAKER: This in-
formation must pe furnished py the
Minister, You put your question, He
must furnish it to the House. You
put your question.
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MR. DEPUTY-SPEAKER: Your
question now.
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The Past accident of 707 Boeing Air
India was on 24-1-1966 at Mont Blanc
involving death of 106 passengers and
eleven members of the crew.

MR, DEPUTY-SPEAKER: You need
not reply to any interruption. I am
conducting the House according to rul-
eg only. He is replying to Shri Shai-
lani. In Calling Attention the Minister
need not reply to the interruptions.
You are not entitled to interrupt the
Minister. (Interruptions)
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MR. DEPUTY-SPEAKER. It takes
more time and that is why, I said
like this.
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(Interruptions)
MR. DEPUTY-SPEAKER. We must

complete this call attention within
half-an-hour. That is the rule.

(Interruptions) **

MR. DEPUTY-SPEAKER:;:
don’t record.

Please

(Interruptions) **

MR DEPUTY-SPEAKER: That is
the rule. I am telling you the rule,
We lose lot of time in this
way and we may not have time to
discussor important Bills. On 2 Call
attention, we take more than an
hour or one and half hour. An im-
portant Constitution Amendment Bill
is coming.

(Interruptions)

MR. DEPUTY-SPEAKER. It is all
right. I want your cooperation. If
hon, Member like Dr. Subramaniam
Swamy does not cooperate. I cannot
conduct the House.

SHRI UTTAM RATHOD (Hingol,
Fortunately enough, people had sta

ed reposing more confidence in at

**Nont recorded,
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" [Shri Uttam Rathod])

travel. ' But at this stage, weé have
faced such a grave accident. We are
all very sorry for this. I think curing
the last two and a half years, the saf-
est take-off and landing in the Minis-
try of Civil Aviation hag been that
of Mr. A. P. Sharma.

Sir, we have seen that there is a
great discontent among the technici-
ans. The aircrafts have been car-
rying extra passengers. There have
been two hijacking incidents A coup-
le of accidents and so many com-
plaints. While these things are there,
they are also charging more,

I want to ask the hon. Minister if
the pilot had taken a permission from
the control tower to land and if it was
taken, whether the control tower had
given the existing weather chart at
the airport to the pilot? This is No.
1. Second thing, I want to know
from the Minister is, who was the per-
son whp was in-charge of the aircraft
when it was actually landing—wheth-

er he was Capt. Goodwin or Mr. S.
Nath?
Thirdly, is it a fact that the air-

craft touched the runway and rolled
down nearly 300 metres and again
tried to take off? 1f so, why did
that happen?

These are some of the points which
I want tq ask the hon Minister and
I hope I will get an appropriate re-
ply for these.

MR. DEPUTY-SPEAKER: He had
put a pointed question and he would
get the pointed reply.

SHRI A. P. SHARMA: I am very
much thankful to the hon. Member
for his appreciating the air travel in
the country and abroad by Indian Air-
lineg and Air India. As 3 matter of
fact, in the very beginning, I have ex-
pressed my regret about this unfor-
tunate accident which hag taken
place.

So far as hijacking is concerned, as
you know and the hon. House knows,
sometimes it does happen ang this
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kind of a thing is beyond our control
But even in the case of hijacking, so
far as we are concerned, we try to do
our best tp see that the passengers tra-
velling, our pilot and our crew are all
helpeqd ang we always care for their
safety. I would inform the &hon.
House that in the case of last hijacking
of Indian Airlines aircraft, we had
sent extra aircraft to Lahore io bring
back the passengers '‘who were releas-
ed in batches,

Another question asked by hon.
Member was whether the pilot had
taken permission to lJand. The pilot
was given permission and the control
tower had given permission to land.

About weather conditions, of course,
this will also be a subject matter of
investigation. But I would like to
say gbout the exact position of
weather, that according to the meteo-
rological report, the weather was
above the minimum prescribea limit
and the aircraft was within the regu-
lations to land at the airport. Beyond
this I am sorry, I am not in a position
Lo say anything because this will also
be a subject matter of investigation,

As to who wag in-charge of the air-
craft. as a mattler of fact, who was in
command of the aircraft, in this parti-
cular case, the pilot Capt. Goodwin
was in command of the aircraft. Iam
not prepared to say anylhing more
than that because this question also,
as to who was in commang of the air-
craft at the time of landing irrespec-
tive of the fact that Capt. Goodwin
was in command of the aircraft, it
will be a subject matter for the court
to decide and, after the court decides
and Submits the report, it 'will then
be known.

SHRI M. RAM GOPAL REDDY
(Nizamabad). The hon. Minister has
given full details of how the accident
had taken place and what are the pre-
cautions they have taken. Air India
enjoys the highest reputation in the
world. Most of the people prefer to
travel by Air India. It hag given
15 years service free of any accident,
from 1966 to 1982, including 3 or 2-1/2
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_years  of Janata rule. I want to
know what are the concrete steps the
hon, Minister is going to take to av-
©oig such accidents in future.

‘Secondly, when it ‘was heavily rain-
ing, I want to know why the pilot was
not askeq to stay for some more time
in the sky till the visibility was clear.
After all, it was early morning at
about 4 O’Clock. In Bombay, at
50 Clock, the sun comes out. That
is why, I ask, why the pilot was not
:asked to either go somewhere else or
#to remain in the sky for some more
4ime so that such accident could not
have occurred. Why was this pre-
«caution not taken?

SHRI A.P. SHARMA : So far as the
sweather condition is concerned. 1
have already answered the question.

As regards safely measures, 1 have
already made a statement saying that
all the landing safety measures are
provideg at Bombay according to the
international civil aviation organisa-
tion standards

MR. DEPUTY-SPEAKER: Shri Edu-
ardo Faleiro.

SHRI EDUARD(Q FALEIRO (Mor-
mugao) : The accident has been re-
porteq and the report shows how
ghastly it has been. As per the re-
ports, when this huge Jumbg aircraft
attempted to land, it disintegrated
into three pieces and it would have
been much more {ragic if fuel tanks
had burst. There was a bit of flood
at that place angq it was raining and
perhaps due to the raing and water,
the fue] tanks did not burst and had the
fuel tanks burst, there would not be
any passenger alive, not even 17 would
be there. Out of the 111 passengers,
nobody would have been there to tell
us what actually happened.

I must command the Governmenti and
congratulate the Hon. Minister and ap-
preciate his gesture in having appoin-
ted judicial enquiry, This has not
been the praclice in such cases. When
‘the Hon. Minister appoints an enquiry
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headed by a High Court Judge, it helps

~a lot to create confidence in the minds
of the public that the

Government
really wants to come out into the
open with an impartial body and im-
partial person.

May 1 ask the Government further
to restore public confidence and build
public confidene in the way the Gov-
ernment functions in such cases and
to lay the report of the judicial en-
quiry on the Table of the House and to
make it public actually how it happened
so that everybody comes to know how
it happens and such type of accidents
are prevented in future gnd remedial
measures which are necessary evolved?
It is important to puild yp public con-
fidence.

Again on the question of this en-
quiry, I would like to remind that as
early ag the Third Lok Sabha, the Esti-
mates Committee, in one of its reports
haq suggested that an independent Air
Safety Commission, which woulg be
independent from the DGCA should be
constituted to look into air crashes
and air accidents by Air Indiz and
Indian Airlines, This was as early as
1963 and the Estimates Committee
reiterateq in 1967 and again in 1968,
this recommendation for an indepen-
dent Air Safety Commission.

As early ag 1975 on the same lines,
a Review Committee on Civil Avaition,
headeq by Mr. J, R. D. Tata, also
appointed by the Government made a
similar recommendation,

I woulg like to know whether this
recommendation has been accepted
because it wag reported that on 5th
March, 1980, the Union Cabinet had
accepted the recommendation of the
Clvii  Aviation Review Committee
headed by Mr. J.R.D. Tata that an in-
dependent investigation commission
be entrusted with conducting enqui-
ries into air crashes.

I would like to know if this recom-
mendation has been accepted and if
accepted, what is the delay in actually
constituting the Commission.
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[Shri Eduardo Falerio]

It is an extremely sound principle
that on one should be a judge in his
own court. Al of us Know
that principle, And it is not
casting any aspersion on DGCA
or on its enquiry but, then what
happens ig that DGCA, it has been felt,
is actually the Authority whop looks
after, administers and controls civil
aviation operations and provides all
navigational and ground aids and the
same Authority—it is not proper In
the eyes of the public—which is res-
ponsibile for the air safety equipment,
cannot actually see that it operates
properly. It i not proper that the
same authority should look and try to
find out whether the equipment ope-
rates-well in a particulay case.

The first and foremost question is
this: What actually happeneg to this
recommendation ‘which is accepted by
the Government and why it is not
being implemented and if the Govern-
ment jis going to implement the re-
commendation, when they are going
to do so.

Again on the DGCA, there have
been reports as early as April this
year under the caption “Air Safety
given a go-by. Nearly 1,000 aviation
jobs yet to be filled.” Ang thig re-
port goes on to say how these posts
have remained unfilled. It is i1n the
Economic Times, it gives the detaiis ol
all these posts concerned with oair sa-
fety which have not been fililed so fer.
1 want to know from the hon. Minis-
ter why there has been delay here and
whether during this period from April
1982 upto-now, these posts have .ecen
filled, and if not, why they have not
been filled only partially, to what €x-
tent they have been filled and when
the others also will be filled.

I am again on the DGCA, There
are reports of a move to appoint as
Director-General a man whgp is from
the IAS cadre. Where is a feeling
that this is a technical post and it
hag been filled by a technical man all
these years. The question, therefore,
.arises whether the Government really
Intends to change thig practice of ap-
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pointing a technical man t6 be the
Director General by appointing an ad-
ministrative man ang if so, what Has
leq the Government to make this
change.

The question of who wag piloting or
commanding this aircraft has already
been raised here  There is one report
here that the pilot who was in com-
mand and the other pilot, the check
pilot acted at cross purposes and that
is attributed as a major reason—*
‘Cockpit confusion led to Air India
crash’; it seems they acteq at cross
purposes. But, as the Minister has
rightly pointeq out—ang I agree with
him—, this is a matter which the
Commission of Inquiry will look into.
It would be premature at this stage to
say whether one or the other pilot
was responsible, whether one wag in
charge or the other was in charge,
whether there was any action at cross
purposes between these two pilots.
But the question I want to ask and
which the Minister can reply is *whe-
ther the training facilities for our
pilots are adequate in his view—be-
cause thig is g general question which
is being asked— what are the train-
ing facilities provided to pilots of Air
India and Indian Airlines, whether he
feelg that they are adequate and what
are the improvements that he intends
to make in this regard,

The point that arises which is of
minima] importance but which, per-
hapg is the only thing that can be
done in these cases is that of compen-
sation. Financial compensation ig no °
substitute for loss of human lives, but
in this case, perhaps that is the only
type of compensation that can be given
to the families of those persons ‘who
fost their lives. And may I say—and
you will agree with me, Sir, when I
say this—that what is mentioned at
paragraph 6 of the statement, namely,

“Air India provideq immediate
monetary relief of Rs. 2,000/- to
each of those who were in neeq of
assistance.”

is not adequate. This is not a very
serious way of looking at the facts.
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You should see whether the compen-
sation that ig being given is increas-
ing over the years taking into ac-
count devaluation and inflation....

MR. DEPUTY-SPEAKER. That is
why, . ....immediate monetary relief’.

SHR1I EDUARDO FALEIRO. A
compensation of Rs.. 2,000, even if it
is given immediately, is, in my view,
not adequate.

Some of these passengers were
known to an  hon, Member of this
House, Shri S. M. Krishna. In that
plane there were two passengers, hus-
bang and wife, who had just married;
they had gone tp Singapore for their
noneymoon and on their way-back
they wanted to get down at Madras
because it was nearer to Bangalore,
but they were not permitted to get
down at Madras because the tickets
were to Bombay, angq in that process
they lost their lives, They were not
permitted to get down at Madras. I
want to know *whether their tickets
had allowed them to get down earlier
than Bombay  whether they were en
titled to it, and if so, why they were
not permitteq to get down at Madras.
If they had been permitted to get
down at Madras, their lives would
have been saved.

Lastly, I want to ask whether this is
a fact—the Minister may please look
into this allegation—that it took about
45 minutes for the medical faciliiies o
be provided at the Bombay Airport.
If the facilities had been pro-
vided In time, a oot of injuries
and, perhaps, even demise of per-
sons, could have been avoided.

I would lastly submit that with the
hike in the cost of ticket which has
been fabulous, the minimum that the
passengers are entitled to expect is
that they will not embark upon a
journey to such a tragic destination.
So I would really like fo know the
improvements on the ground and
safety on the ground at the airport the
Minister contemplates for avoiding
such accidents in future,
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SHRI A. P. SHARMA: I am very
much thankful te the hon. Member
for raising certain points and clari-
fying them alsg for all of us. One
such point is about the pilot in com-
mand of the aircraft and something
reported in some newspapers ahout
some confusion. I am sorry I will
not be able to discuss those things
because I have already stated that
Capt. Goodwin was in command of the
aircraft. Beyond that 1 cannot say
who was actually in command at that
time, who was landing and who was
not landing. All these aspects will
be inquired into by the Court of In-
quiry. Therefore, I said in the be-
ginning that I will not be able to say
anything about that.

The hon Member has raised a ques-
tion of setting up an independent in-
quiry Board for this puropse. Tt is
a fact that several committees have
made several recommendations rega-
ding this including the Tata Commit-
tee and the Government has cunsid-
ered this matter and has come to the
conclusion that there is no necessity
of appointing any such independent
inquiry Board in view of the fact that
when such accidents take nlace, we
appoint a Judge of a High Court as
an inquiry commission also assisted by
certain assessors. There({ore, this is
as good as setting up a permanent in-
quiry Board as this serves the purpose
and we hope and pray that such acci-
dents should not be many -ecause in
that case only..... (Interruptions)

So the Government has taken a de-
cision like that.

The hon. Member has raised about a
thousand posts being kept vacant in
the Civil Aviation Department. There
was a question also in the House on
this issue and I have answered this
question in detail. Some of these
posts are filled up by departmental
promotion and some of them are filled
up through Union  Public Service
Commission. Some of them have been
filled up and some of them are being
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filied up and some of them are before
.the Union Public Service Commissic:.

He has also raised the point whe-
ther the Government is intending tc
appoint an IAS officer as  Direclor-
. General of Civil Aviation. Ihis is a
matter which also again I would not
like to discuss. The Government has
discretion to appoint anybody  whe-
ther he is an IAS Officer or an officer
outside the Department of Civil Av-
iation also if they do not find people
with competence to hold that  post.
This is not perhaps going {o be the
first time that he is talking about the
thinking of the Government. It has
been done in the past on several occ-
asions also. According to the amend-
ed rules for people from the Civil Av-
iation Department the minimum ser-
vice in the Deputy Director-General's
post should be 7 years. So if within
this parameter of the rules people are
found, definitely we will not naturally
like to go outside. But if we do not
find them, perhaps we may have to.

Then there is the question of train-
ing. I would like to say that both
Indian Airlines and Air India have
got their own system of trainiag so
much so foreign countries take advan-
tage of our training at Hyderabad so
far as Indian Airlines is concerned.

As far as Air-India is concerned, the
{raining arrangement is in Bombay.
Over and above, after this training,
the pilots are examined by the Exam-
iners. The co-pilots are given tihe
command after their training and,
after examining them, if they {fulfil
certain conditons, Then, they are given
the command.

My friend had talked something ab-

- out the compensation. This Rs.
2,000/- which has been indicated in

the Statement is not a compensation.

It is just to meet the immediate Te-

_quirement if anybody wanted because
“ their packages were lost and they were
“thrown out here and there. There-
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fore, this wag just an immediate help,
So far as the compensations 2re con-
cerned, there are compensation rules
for that. I would like to read that
for the benefit of the hon. Membpers
of this House. I quote:

“In case of their dependents, the
wage earning capacities, dependancy
of the family members and other
relevant factors are taken into acc-
ount while deciding the <ompensa-
tion which varies from Rs. 3 lakhs
to Rs. 7 lakhs so far as the interna-
tional passengers are concerned.

As far ag the domestic passen-
gers are concerned, it is Rs, 2 laks.”

Now we also pay Rs. 7,600 for the
missing baggages in such cases. The-
refore, you willi see that there iz &
provision of adequate compensation to
be paid to the people concerned. In
some cases, the claims have already
been preferred. The claims have to
be preferred. Then we will sce that
their claims are paid as soon as possi-
ble. We will not take a long time.

MR. DEPUTY-SPEAKER: Shri Vi-
jay Kuniar Yadav.

SHR1I INDRAJIT GUPTA  (Basir-
hat): What about the couple who was
not allowed to de-plane in Madras?

SHRI A. P, SHARMA: I have no
information regarding that as to whea-
ther the couple was not allowed to
de-plane.
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STATEMENT RE: INDIA'S EX-

TENDED ARRANGEMENT WITH THE

, INTERNATIONAL MONETARY
FUND

THE MINISTER OF FINANCE
(SHRT PRANAB MUKHERJEE): Mr.
* Deputy Speaker, Sir. On November
23, 1981, my distinguished predeces-
sor had informed the House ihat the
International Monetary Fund had ap-
proved on November 9, 1981 an Ex-
tended Arrangement covering a period
of three years, in an amount of SDR
5 billion. This arrangement is in
support of Government's external
adjustment programme based essen-
tially on the Sixth Five Year Plan.
Under the first year's programme of
the Extendeg Arrangement, India had
the right to draw until June 30, 1982
up to SDR 900 million. The first
Year's programme has been success-

Arrangement with 61;3'61
I.M.F. (St.)

fully completed and purchases envi-

© saged in the programme have been

duly made.

2. I am glad to inform the House
that negotiations with the Fund re-
garding the second year’s programme
have also been successfully concluded
and the Fund has approved on July
9, 1982 the second year's programme
which would enable drawals of an-
other SDR 1800 million between the
period July 1982 and June 30, 1983.

3. The programme for 1982-83 will
be based on policies which have been
outlined in a statement furnished to
the Fund with my letter of June 8,
1982 to the Managing Director of the
International Monetary Fund. Copies
of these documents have bheen placed
in the Parliament Library.

4. Hon’'ble Members will observe, on
perusal of these documents, that the
statement of policies reiterates the
basic strategies and programmes that
have been approved by this House
from time {0 {ime. I do not prooose
to elaborate these policies since they
had been fully set out in the said
statement made by Government on
November 23, 1981 and in the relevant
documents placed in the Parliament
Library at that time.

5. I would, however, like to invite
the attention of the House to the per-
formance criteria which have been
agreed upon in regard to the progra-
mme for 1982-83, For the current
fiscal year, we have indicated our in-
tention to limit the total domestic cre-
dit outstanding at the end of the fiscal
year to a maximum of Rs. 87,679
crores, as against the outstanding
amount of Rs, 73,729 crores at the end
of fiscal year 1981-82. This implies ex-
pansion of domestic credit of about
18.9 per cent in the course of the year
over the amount outstanding on March
26, 1982. I am sure that the House will
agree that this limjt is consistent with
the objective of adequately meeting
the legitimate credit needs of the
economy while restraining inflation.

6. The total net credit sutstanding
from the banking systemm as a whole



